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BEFORE THE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH 

KOLKATA  

ORIGINAL APPICATION NO. _____OF 2025 

(Filed under Section 14 read with Section 15 of the 

National Green Tribunal Act, 2010) 
 

In the matter of : 

Tarun Prakash  

Muhalla - Lah Bazar Chapra,  

Police Station- Chapra, 
District-Saran, 
Bihar                                                         .….Applicant    

 
VERSUS 

1. The State of Bihar  
Through Secretary,    
Urban Development and Housing Department   

Government of Bihar,  
1st floor, Vikash Bhawan  

Bailey Road 
Patna, Bihar -800015                          
Email : urbansec-bih@nic.in  

 

2. Bihar State Pollution Control Board 
Parivesh Bhawan, Plot No. NS-B/2 

Patliputra Industrial Area, 
Patliputra, Patna (Bihar) – 800 010 

Email : msbspcb-bih@gov.in  
 

3. The City Manager, 

Nagar Nigam Office 
Sadhapur, Chhapra,  

Bihar -841301 
 
4. The District Magistrate, Saran  

Collectorate,  
Saran Chhapra 

Bihar -841301                                      
Email : dm-saran.bih@nic.in   
 

mailto:urbansec-bih@nic.in
mailto:msbspcb-bih@gov.in
mailto:dm-saran.bih@nic.in
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5. The Municipal Commissioner, Chhapra Nagar Nigam,  

Nagar Nigam Office 

Sadhapur, Chhapra,  
Bihar -841301  

Email : ulbchapranagarnigam@gmail.com       

 
6. Nutan Vivah Bhawan 

    Represented through its proprietor, 
    Ashok Kumar Singh 

    Ward no. 26, Circle no. 19 Holding no. 501, 
    Muhalla- Lah Bazar Chhapra, 
    Police Station - Chhapra, 

    District - Saran.                                           …Respondent(s) 
 
MOST RESPECTFULLY SHOWETH : 

 

I. The address of the Applicant is given above for the service of 

notices of the application. 
II. The address of the Respondents are given above for the service 
of notices of this application. 
 

SYNOPSIS 

That the present application is being filed under Sections 14 and 

15 of the National Green Tribunal Act, 2010, seeking relief 

against unauthorized and illegal construction and continuous 

running of a marriage hall, Nutan Vivah Bhawan at ward no. 26, 

Circle no. 19 Holding no. 501 (hereinafter referred to as the 

“Marriage hall”) in a densely populated residential area being 

Muhalla- Lah Bazar Chhapra, District-Saran, Bihar, since 

without obtaining necessary environmental clearances and 

municipal approvals and in blatant violation of enactments 

specified in schedule I of the National Green Tribunal Act, 2010. 

This petition is filed seeking relief, compensation and restitution 

of the environment in and around the residential colony affected 

by the act of the respondent. The construction of marriage hall, 

mailto:ulbchapranagarnigam@gmail.com
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Nutan Vivah Bhawan, and its continuous operation has caused 

and continues to cause serious environmental hazards, 

including noise pollution, improper waste disposal from a 

commercial establishment into a sewage line constructed to 

cater residential colony, air pollution due to increased vehicular 

traffic, and severe groundwater contamination causing 

(permanent and irreversible) health issues of the residents 

particularly children. That Despite multiple complaints and a 

stop-work order issued by the District Public Grievance 

Redressal Officer, Saran, the respondent went on to complete 

illegal construction and initiated commercial activities in gross 

violation of enactments specified in Schedule I of the National 

Green Tribunal Act, 2010. 
 

LIST OF DATES 
 

Sr. 

No. 

Particulars Date 

1. Order passed by the District 
Lok Shikayat Niwaran Officer, 

Saran directing the private 
respondent to stop the illegal 

construction of marriage hall, 
Nutan Vivah Bhawan. 
 

29.08.2020 

2. Petitioner filed an appeal 
before the Divisional 
Commissioner  

 

12.09.2020 

3. Petitioner gave an application 
to the Commissioner, Nagar 

Nigam, Saran and District 
Magistrate, Saran annexing the 

order passed by the District 
Lok Shikayat Niwaran Officer, 
Saran 

14.09.2020 
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FACTS IN BRIEF 

 

1. That the present application is being filed under Sections 14 

and 15 of the National Green Tribunal Act, 2010, seeking relief 

against unauthorized and illegal construction and continuous 

running of a marriage hall, Nutan Vivah Bhawan at ward no. 26, 

Circle no. 19 Holding no. 501 (hereinafter referred to as the 

“Marriage hall”) in a densely populated residential area being 

Muhalla- Lah Bazar Chhapra, District-Saran, Bihar, since 

without obtaining necessary environmental clearances and 

municipal approvals and in blatant violation of enactments 

specified in schedule I of the National Green Tribunal Act, 2010. 

This petition is filed seeking relief, compensation and restitution 

of the environment in and around the residential colony affected 

by the act of the respondent. The construction of marriage hall , 

Nutan Vivah Bhawan and its continuous operation has caused 

and continues to cause serious environmental hazards, 

including noise pollution, improper waste disposal from a 

commercial establishment into a sewage line constructed to 

cater residential colony, air pollution due to increased vehicular 

traffic, and severe groundwater contamination causing 

(permanent and irreversible) health issues of the residents 

particularly children.  

 

2. That Despite multiple complaints and a stop-work order 

issued by the District Public Grievance Redressal Officer, Saran, 

the respondent went on to complete illegal construction and 
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initiated commercial activities in gross violation of enactments 

specified in Schedule I of the National Green Tribunal Act, 2010. 

 

3. The Applicant is a resident of the affected locality and is 

directly affected by the acts and omission of the respondent. 

A copy of the Aadhar of the petitioner showing his address proof 

is annexed hereto and marked as Annexure A1 

 

4.  That to stop the illegal construction of the marriage hall, 

Nutan Vivah Bhawan, the petitioner filed a complaint petition 

before District Lok Shikayat Niwaran Officer, Saran. 

 

5. That in pursuance of the application filed by the petitioner, 

District Lok Shikayat Niwaran Officer, Saran passed an order 

directing the respondent to stop the illegal construction of 

marriage hall, Nutan Vivah Bhawan, vide order dated 

29.08.2020.   

A photocopy of order dated 29.08.2020 is attached herein as 

Annexure A2.  

 

5. That despite passing of the order of the concerned authority, 

in blatant violation of the said order, the private respondent 

continued the construction without valid sanction. As a result, 

the petitioner filed an appeal before the Divisional Commissioner 

on 12.09.2020 with regard to the same.  

A photocopy of appeal dated 12.09.2020 alongwith 

acknowledgement is attached herein as Annexure A3.  

 

, at page No.22

,at page no.23-26.

,at page 27-31.
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6. That in the said Appeal the Commissioner by order dated 

12.09.2020 issued notice to the private respondent, however till 

date private respondent has not appeared.  

 

7. That the petitioner also gave an application to the 

Commissioner, Nagar Nigam, Saran and District Magistrate, 

Saran annexing the order passed by the District Lok Shikayat 

Niwaran Officer, Saran. That despite the same, the said 

authorities failed to take action against the private respondent.  

A photocopy of said application dated 14.09.2020 is annexed 

hereto and marked as Annexure A4.  

 

8. That it is pertinent to mention here that the continued 

operations of the marriage hall, Nutan Vivah Bhawan,  have led 

to multiple violations across various legal and environmental 

frameworks. The land use violation stems from the Unauthorized 

Commercial Activity in a residential zone without obtaining the 

requisite change of land use permission, thereby contravening 

the Bihar Municipal Act, 2007. Specifically, Section 342 

prohibits the use of residential premises for non-residential 

purposes without prior approval from the competent authority. 

This unauthorized usage disrupts the residential character of 

the area and undermines urban planning regulations. 

S.342 “No person shall, without the prior permission of the 
Municipality, use or permit to be used Any premises for a 

purpose other than that for which it was constructed or 
sanctioned.” 

 
A copy of the extract of Section 342 of the Bihar Municipal Act, 

2007 is annexed hereto and marked as Annexure A5. 

, at page 32-34.

,at page No.35-36.
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9. That the noise pollution violations committed by the marriage 

hall, Nutan Vivah Bhawan,  are multifold. Under the Noise 

Pollution (Regulation and Control) Rules, 2000, residential areas 

have prescribed noise level limits of 55 dB(A) Leq during daytime 

and 45 dB(A) Leq at night. However, the hall’s use of 

loudspeakers, DJ systems, and firecrackers during events 

consistently exceed these limits, causing significant public 

nuisance and health risks. The Central Pollution Control Board 

(CPCB) confirms, through numerous studies, that prolonged 

exposure to noise levels exceeding 55 dB can increase the risks 

of hypertension, cardiovascular diseases, and mental health 

disorders, further substantiating the harmful effects of these 

violations. 

A publication “Noise Exposure and Public Health” by authors 

Willly Passchier Vermeer and Wim F. Passchier in 

Environmental Health Prospectives Vol I 08, Supplement 1, 

March 2000 goes on to state that: 

 

"There is sufficient scientific evidence that noise exposure 
can induce hearing impairment, hypertension and ischemic 

heart disease, annoyance, sleep disturbance, and 
decreased school performance." 
 

A copy of extract from the publication “Noise Exposure and 

Public Health” is annexed hereto and marked as Annexure A6. 

 

10. The public safety and traffic violations caused by the 

marriage hall, Nutan Vivah Bhawan’s operations are equally 

concerning. Due to the lack of adequate parking facilities, guests 

frequently park their vehicles on public roads, leading to severe 

, at page no.37-45



8 
 

traffic congestion. This not only obstructs smooth traffic flow but 

also creates hazards for pedestrians and residents. Most 

critically, the obstruction of public roads prevents emergency 

vehicles such as ambulances and fire brigades from accessing 

the area efficiently, posing a significant risk to public safety. The 

operation of marriage hall, Nutan Vivah Bhawan, is causing 

great discomfort to residents, on a regular basis, of the 

concerned area due to parking issues, noise pollution and non-

adherence of waste disposal procedures. In previous cases such 

as Westend Green Farms Society v. Union of India, 2021 SCC 

OnLine, the Hon’ble National Green Tribunal has strongly ruled 

against commercial operations that obstruct public roads and 

emergency services, emphasizing that the right to access 

essential services should not be compromised by private 

commercial activities. 

A copy of the order dated 04.02.2021 passed in Westend Green 

Farms Society v. Union of India, 2021 SCC OnLine is annexed 

hereto and marked as Annexure A7. 

 

11. The fire safety compliance of the marriage hall, Nutan Vivah 

Bhawan, remains questionable, posing a potentially serious risk 

to life, property and nearby residents. Under the Bihar Fire 

Service Act, 2014, banquet halls and similar establishments are 

required to install fire extinguishers, maintain proper ventilation, 

and ensure the presence of emergency exits to safeguard 

occupants. Given the high footfall and enclosed nature of such 

establishments, any failure to meet fire safety norms could lead 

,at page no.46-57.
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to catastrophic consequences, necessitating immediate 

regulatory intervention. 

 

12. The environmental violations committed by the marriage hall, 

Nutan Vivah Bhawan, further aggravate the situation. The 

establishment when disposing food and plastic waste 

irresponsibly in sewages meant for domestic colony, violate Rule 

6 of the Solid Waste Management Rules, 2016, which mandates 

proper segregation and disposal of waste. That improper waste 

management has led to sanitation issues. The waste attracts 

pests and has thus increased the risk of vector-borne diseases 

in the surrounding residential areas. Additionally, the lack of a 

proper drainage system has resulted in sewage overflow into 

nearby residential zones, violating Section 25 of the Water 

(Prevention and Control of Pollution) Act, 1974, relevant extract 

of which is produced below: 

 

Section 25: “Every State Board shall maintain a register 
containing particulars of the conditions imposed under this 

section and so much of the register as relates to any outlet, or 
to any effluent, from any land or premises shall be open to 
inspection at all reasonable hours by any person interested in, 

or affected by such outlet, land or premises, as the case may 
be, or by any person authorized by him in this behalf and the 
conditions so contained in such register shall be conclusive 

proof that the consent was granted subject to such conditions.” 
 

Studies conducted by The Energy and Resources Institute (TERI) 

confirm that untreated sewage contributes to nitrate 

contamination of groundwater, rendering portable water sources 

unsafe for human consumption. That given the critical impact 
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of these environmental lapses, the authorities have an obligation 

to intervene and ensure compliance with environmental laws. 

 

13. The violation of licensing and municipal laws further 

establishes the illegality of construction of the marriage hall, 

Nutan Vivah Bhawan, in a residential area. The hall has been 

constructed without obtaining the necessary trade licenses 

required under the Bihar Municipal Act, 2007. Additionally, it 

has failed to secure No Objection Certificates (NOCs) from the 

Fire Department, the Pollution Control Board, and the Town 

Planning Department. Under Section 3 of the Sarais Act, 1867, 

establishments functioning as lodging or banquet facilities must 

be registered with the local authorities, while Section 7 

mandates adherence to safety, hygiene, and operational 

guidelines. The marriage hall, Nutan Vivah Bhawan’s failure to 

comply with these licensing requirements reinforces its 

unauthorized and hazardous nature. The Allahabad High 

Court’s ruling Ajai Narain Agarwal v. DM, Allahabad, 2017 SCC 

OnLine All 3983 serves as a relevant precedent, where similar 

violations led to the shutdown of an unlicensed marriage halls, 

emphasizing that such establishments cannot operate outside 

the purview of legal compliance.  

A copy of relevant extract of Section 3 and 7 of the Sarais Act is 

annexed hereto and marked as Annexure A8 

 

14. Each of these aforementioned violations highlights the 

urgent need for regulatory intervention. The marriage hall’s 

operations not only breach multiple statutory provisions but 

, at page no.58-59.
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also create significant environmental, health, and safety hazards 

for residents. That in view of the above facts and circumstances, 

precedent set by judicial rulings and established environmental 

studies, it is prayed that this Hon’ble Tribunal directs the 

authorities to take steps for immediate corrective action so as to 

prevent further harm. It is prayed that Hon’ble Tribunal passes 

order for upholding the legal framework governing urban 

development and environmental protection. 

 
 

15. GROUNDS: 

The petitioner prays for reliefs on the following grounds: 

i. BECAUSE the operation of a commercial entity in a residential 

area without proper authorization disrupts the urban planning 

framework and negatively impacts the surrounding community. 

Scientific studies by the World Health Organization (WHO) 

confirm that prolonged exposure to noise above 55 dB increases 

the risk of cardiovascular diseases, sleep disorders, and mental 

health deterioration, further establishing that these violations 

pose a serious public health risk.  The dumping of food waste 

and plastics into the domestic sewage lines has resulted in 

sanitation hazards for the residents. Scientific research from The 

Energy and Resources Institute (TERI) confirms that improper 

waste disposal increases nitrate contamination in groundwater, 

making it unsafe for human consumption. These violations not 

only threaten environmental sustainability but also pose severe 

health hazards to residents. studies conducted by IIT Delhi on 

urban mobility indicate that unauthorized commercial 

operations in residential areas increase accident risks by 40%, 
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highlighting the dangers posed by the lack of structured traffic 

management. Judicial precedents reinforce the necessity of 

strict enforcement against such violations. In Ajai Narain 

Agarwal v. DM, Allahabad, 2017 SCC OnLine All 3983, the 

Hon’ble Allahabad High Court directed the shutdown of a 

marriage hall in a residential area due to violations of zoning 

regulations, noise pollution laws, and public safety norms. The 

court emphasized that commercial establishments cannot 

override environmental, municipal, and public health 

regulations. Similarly, in Westend Green Farms Society v. Union 

of India, 2021 SCC OnLine NGT 3 ruled against banquet halls 

that were operating in violation of environmental and zoning 

norms, highlighting the responsibility of local authorities to take 

corrective action. These rulings serve as strong legal precedents 

that support immediate regulatory intervention in the present 

case. 

 

ii. BECAUSE the unauthorized operation of the marriage hall 

violates multiple legal provisions, posing serious threats to land 

use regulations, environmental norms, public health, fire safety, 

and municipal laws. 

The violation of land use regulations arises from the 

unauthorized construction of the marriage hall in a residential 

zone, which contravenes the Bihar Urban Planning and 

Development Act, 2012. Section 30 mandates that land use 

must conform with the approved development plan, and any 

unauthorized commercial activity in a residential area directly 

breaches this provision. Further, Section 33 of the Act restricts 
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unauthorized development or changes in land use without prior 

approval from the competent authority, and Section 41 of the 

Act prescribes penalties for unauthorized development or illegal 

land use. The operation of a commercial entity in a residential 

area without proper authorization disrupts the urban planning 

framework and negatively impacts the surrounding community. 

 

iii. BECAUSE the respondent no. 6 has violated the noise 

pollution laws. That the marriage hall has been operating in 

contravention of the Noise Pollution (Regulation and Control) 

Rules, 2000, framed under the Environment Protection Act, 

1986. Rule 3(2) which establishes permissible noise levels for 

different zones, and the marriage hall has exceeded the 

prescribed limits, causing significant disturbances to the 

residents of the area in and around the marriage hall. 

Additionally, Rule 5(1) prohibits the use of loudspeakers 

between 10 PM and 6 AM in residential areas, except with special 

permission, which the marriage hall has failed to obtain.  

 

iv. BECAUSE scientific studies by the World Health Organization 

(WHO) confirm that prolonged exposure to noise above 55 dB 

increases the risk of cardiovascular diseases, sleep disorders, 

and mental health deterioration, further establishing that these 

violations pose a serious public health risk. 

 

v. BECAUSE the respondent no. 6 has committed environmental 

violations including improper sewage management and waste 

disposal, which contravenes the Water (Prevention and Control 
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of Pollution) Act, 1974, and the Solid Waste Management Rules, 

2016. Section 25 of the Water Act mandates prior approval from 

the State Pollution Control Board for the discharge of pollutants, 

which the marriage hall has not obtained, leading to unregulated 

sewage disposal that contaminates local water bodies. 

Additionally, Rule 6 of the Solid Waste Management Rules, 2016, 

requires proper waste segregation and disposal 

 
vi. BECAUSE the dumping of food waste and plastics into the 

domestic sewage lines has resulted in sanitation hazards for the 

residents.  

 

vii. BECAUSE scientific research from The Energy and 

Resources Institute (TERI) confirms that improper waste 

disposal increases nitrate contamination in groundwater, 

making it unsafe for human consumption. These violations not 

only threaten environmental sustainability but also pose severe 

health hazards to residents.  

 

viii. BECAUSE the traffic and public safety violations caused by 

the marriage hall has resulted in unregulated vehicular 

movement and the lack of designated parking, leading to 

frequent road blockages and congestion. This is in violation of 

provisions of the Motor Vehicles Act, 1988 (Amended 2019), 

which regulates traffic management and prohibits obstruction of 

public roads. The hall’s operations have led to vehicles being 

parked on streets, causing significant inconvenience to 

commuters and preventing the smooth passage of emergency 

vehicles such as ambulances and fire brigades.  
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ix. BECAUSE studies conducted by IIT Delhi on urban mobility 

indicate that unauthorized commercial operations in residential 

areas increase accident risks by 40%, highlighting the dangers 

posed by the lack of structured traffic management. 

 

x. BECAUSE possible fire safety non-compliance of the marriage 

hall poses a severe risk to life and property. That under the Bihar 

Fire Services Act, 2014, all banquet halls must ensure the 

installation of fire extinguishers, proper ventilation, and 

emergency exits. Reports from the National Disaster 

Management Authority (NDMA) confirm that lack of proper fire 

exits and suppression systems increases the likelihood of 

fatalities by 60% in case of a fire outbreak.  

 
 

xi. BECAUSE given the high occupancy and enclosed nature of 

banquet halls, failure to implement adequate fire safety 

measures could lead to catastrophic consequences, 

necessitating immediate regulatory scrutiny. 

 

xii. BECAUSE the violation of licensing and municipal laws 

further establishes that the marriage hall is being constructed 

illegally. Under the Bihar Municipal Act, 2007, a Trade License 

and No Objection Certificates (NOCs) from relevant authorities 

such as the Fire Department, Pollution Control Board, and Town 

Planning Department are mandatory for operation. However, the 

hall has failed to secure these essential approvals. Additionally, 

the Sarais Act, 1867, which governs establishments used for 



16 
 

lodging and gatherings, applies to marriage halls. Section 3 

mandates the registration of such establishments, while Section 

7 imposes requirements related to maintenance, hygiene, and 

operational safety, which the hall is in violation of. The absence 

of these essential legal approvals renders its operation unlawful 

and poses a direct risk to public welfare. 

 

 

xiii. BECAUSE each of these violations demonstrates the need 

for urgent action against the unauthorized operation of the 

marriage hall. The hall's continued construction without proper 

approvals not only breaches multiple statutory provisions but 

also endangers public safety, health, and environmental 

sustainability. Judicial precedents further establish that such 

violations cannot be ignored, necessitating strict enforcement of 

legal and environmental compliance. 

 

16. LIMITATION: 

That the marriage hall is still functioning till this date and hence 

the cause of action is recurring in nature. The petitioner, being 

one of the residents of the locality in which the marriage hall is 

situated, is a victim to unauthorized construction and 

functioning of the marriage hall. 

 

PRAYER 

 

In view of the aforesaid facts, the Applicant respectfully prays 

that this Hon’ble Tribunal be pleased to: 
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i) Direct Respondent No. 2, the Bihar State Pollution Control 

Board, Respondent No. 3, the City Manager Chhapra, and 

Respondent No. 5, the Municipal Commissioner, Nagar Nigam, 

Saran at Chhapra, to ensure environmental compliance and 

address ongoing ecological damage, including assessing illegal 

construction impacts on soil, vegetation, and groundwater. They 

must also enforce proper waste management as per the Solid 

Waste Management Rules, 2016, and implement noise control 

measures under the Noise Pollution Rules, 2000. 

 

ii) Direct Respondent No. 4, the District Magistrate, Saran at 

Chhapra, to coordinate with the Bihar State Pollution Control 

Board and municipal authorities to conduct a comprehensive 

environmental audit of the marriage hall, Respondent no. 6. The 

audit should assess violations under the Water (Prevention and 

Control of Pollution) Act, 1974 and Air (Prevention and Control 

of Pollution) Act, 1981, including groundwater contamination, 

sewage issues, vehicular and dust pollution, and noise level 

breaches impacting nearby silence zones like hospitals, schools, 

and residential areas. Further, appoint a Local Commissioner or 

an Expert Committee to inspect the site and submit a detailed 

report before this Hon’ble Tribunal. This report should cover the 

extent of environmental violations, including illegal groundwater 

extraction, improper waste disposal, and non-compliance with 

building and zoning laws. Additionally, the report should provide 

recommendations for remediation, restoration, and 
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environmental damage control measures to mitigate the adverse 

effects of the unauthorized commercial activities 

 

iii) Direct Respondent No. 6, Nutan Vivah Bhawan through its 

proprietor, Ashok Kumar Singh, to immediately cease any 

environmentally harmful activities and obtain all necessary 

environmental clearances before continuing operations. The 

Hon’ble Tribunal is further requested to impose environmental 

compensation and penalties under the ‘Polluter Pays’ principle 

as recognized by the Hon’ble Supreme Court and this Hon’ble 

Tribunal, ensuring restoration of environmental damage. 

 

iv) The Respondent no. 2, Bihar State Pollution Control Board, 

be directed to monitor and ensure compliance with all 

environmental laws, particularly regarding noise pollution, air 

pollution, and waste management and to issue necessary notices 

under the Water (Prevention and Control of Pollution) Act, 1974, 

and the Air (Prevention and Control of Pollution) Act, 1981, in 

case of continued violations by the Respondent no. 6. 

 

v) Any such further orders as this Hon’ble Tribunal may deem 

just and necessary in the interest of environmental protection, 

public health, and sustainable urban development. 

 

The Applicant, being an aggrieved resident affected by the 

environmental hazards, noise pollution, and health risks posed 

by the unauthorized marriage hall, seeks the urgent intervention 

of this Hon’ble Tribunal to ensure strict enforcement of 
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environmental laws, prevent further ecological damage, and 

direct restoration of the residential and environmental integrity 

of the locality.  

 

AND FOR THIS THE PETITIONER SHALL FOREVER PRAY 

 

FILED BY 

 

 
RACHITTA RAI/SANGEET RAI/SHEHAN ASHRAF 

101, TOWER 12, SUPREME ENCLAVE, 

MAYUR VIHAR PHASE -1, 
NEW DELHI – 110091 

 
DATE - __.04.2025 
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